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FINANCIAL EXPRESS

PUBLIC NOTICE

TO WHOMSOVER IT MAY CONCERN Mbﬁﬂwﬂﬂi This is only an advertisement for information purposes and not for publication, distnbution or release directly or indirectly outside
This is to infarm the General Public that following Share Certificates of Garware India. This is not an announcemant for the offer document. All capitalized terms used and not defined herein shall have the meaning
Technical Fibres Lid. having its Registered Office at Plot No 11, Block HATHWA?‘ BHAWAN' EAELEI‘EL & DA"‘A{:OM UM"‘ED assigned to them in the Letter of Offer daled September 8, 2025 (the “Letter of Offer”) read together with corgendum dated

D=3, MR, CHINeIWad, FUIS. Molarastitts, 1108 Eagiikeed in 1he.0a00 September 16, 2025 (the "Corrigendum’} to the Letter of Offer filed with stock exchanges namaly BSE Limited {“BSE”) and National

of the following Shareholder’s have been lost by them CIN: LES910MH1884PLCO34514 S = o e 5 = i
871 Namaof the Follo Certificate Distinctive No.of Registered Office : 1st Floor, B Wing, Jaywant Apartment, Above SBI Smf::k Fxchalﬂg& of fndia Limited (“NSE"™ and together with BSE (the “Stock Exchanges”)) and Securities and Exchange Board of
No.| Shareholderis | No. No.{s) Nos. Shares Bank, 63, Tardeo Road, Mumbal-400034 Tel:- 022 23535107, India ("SEBI).
1) |Marco Philippus | 00M 13535 776140 - 776168 | 20 M:- +91 9152728663 Website: www hathwaybhawani.com:
Ardeshir Wadia | 00765 20117 BATOEBI - BETDEZ 21 Email: investors. bhawani@hathway net m
2} | Ardeshir Ruttamiji
b 1..1:33; ir Futtonji 201345 - 201374 | BESTTO1- 8659080 | 1380 MOTICE TO SHAREHOLDERS
ETiTh| 1475546 - 1475586 41
{Deceased) T AT R T T SPECIAL WINDOW FOR RE-LODGEMENT
70580 - 79610 |3901460 - 3902483| 1016 OF TRANSFER REQUESTS OF PHYSICAL SHARES N Ew D E LH I ' E LEVIS I o N LI MI I E D
The Public are hersby cautioned against purchasing or dealing in any way with | | I terms of SEBI Circular No. SEBIMHO/MIRSDYMIRSD-FPoD/P/CIR/2025/97 dated July Qur Company was originally incorporated as ‘New Delhi Television Private Limited' on September 8, 1988, as a company limited by
the above referred Share Certificates. 02, 2025 on the above-reterred subject matter, please note that the Special Window for shares under the Companies Act, 1956 pursuant to a certificate of incorporation dated September 8, 1988, issued by the Assistant
Any parson who has any claim in respect of the said share cerfificatels should re-todgement of transfer deeds of Hathway Bhawani Cabletel & Datacom Limited will Registrar of Companies, Delhi and Haryana, Further, our Gompany was converted info a public limited company with effect from
| such claim with the C : ar its Regist d Transfa is MUFG b fill Ja B.2026. ; : ' : : oo
;ﬁﬁ:rﬂdi; :,.T_ :ﬂm,cinﬁrﬁg?ﬁﬂr;:ﬂ? 'mﬁgf%kﬁf;?ﬁf;’:ﬁﬁ?.ﬁmai_ EI{DEH _I j I'IIJ?.Fj.f : i : ) ; August 31, 1994, Subsequently, the name of our Company was changed o ‘New Delhi Television Limited” and a fresh certificate of
Maharashtra, 400083 within 15 days of publication of this notice after which | | TS facility '5'5""""3?'“ only ikt Irancier desos were lodged priorio Apnl 1, 2018:and incorporation consequent to change of name dated August 31, 1994 under the Companies Act, 1956 was issued by the Assistant
no claim will be entertained and the Company shall proceed 1o issue Duplicate ware rejected and retumed dug to deflclency in the documents Registrar of Companies, National Capital Territory of Delhi and Haryana. For details in relation to the changes in name and registerad
Ehees COmCAR, In case you wish to avail this opportunity, please contact the Company’s Registrar and office of our Company, see “General Information” beginning on page 45 of the Letter of Offer
Name of Legal Claimant : . i e i ; i S g g on pag -
Place : Mumbai Transfar Agent i.e, KAn Techaologies Limited {Unit Hathway Bhawani Cabletsl & . ; : . ;
Date | 13.10.2025 MARCO PHILIPPUS ARDESHIR WADIA Datacom Limited) at their office at Selenium Tower-B. Piot No. 31 & 32, Gachibow, Registered Offics: W-17. 2nd Floor, Grealer Kailash-1, New Delhi -110 048, Delni, India
Financial District, Marakeamguda, Hyderabad - 500032, Corporate Office: Max Square, Floors 1 & 2, Plot No. C3-C,
'|'|'"3 .ahmﬂs [h:;“ ara re.lﬂ,:}gpd “}r [raﬂ!:\l-h:'rl if ﬂﬂnfﬂ'l'ﬁ{j. will l;"_-: |55”|-.'d ':'nhl' in ﬁm'ﬂa[ Hﬂlija-Gl‘EHIEf N':'Ida EHEFEESW&F. S'E':tﬂr'.I EE. N'Dldﬂ i E':lrl H"D'd : Uﬂiar prﬂd@ﬁh. ||‘":E|H
minde and shall be undar lock-in for a pariod o 6 months from the date of transter, Tel: 0120-6835000/0120-6462 200
For further information, plaase rafer ta the link for SEBI circular Contact Person: Parinita Bhutani Duggal, Company Secretary and Compliance Officer
https:/timyurl com/sebicjul25 or send an email to hbodl@kfintech.com E-mail: secretarial@ndtv.com; Website: www.ndtv.com
For Hathway Bhawani Cabletel & Datacom Limited Corporate ldentity Number: L92111DL1988PLCO33099
Sﬂln'_
PERSONAL Place: Mumbai Priva Bugal PROMOTERS OF OUR COMPANY: VISHVAPRADHAN COMMERCIAL PRIVATE LIMITED
Date: Dctober 13, 2025 Company Secretary & Compliance Dificer AND RRFR HOLDING PRIVATE LIMITED
THANKS GIVING ISSUE OF UP TO 48,353,450 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥4 EACH OF OUR COMPANY (THE
“RIGHTS EQUITY SHARES") FOR CASH AT A PRICE OF ¥82.00 PER RIGHTS EQUITY SHARE (INCLUDING A PREMIUM OF
HOLY Spirit Thou who I78.00 PER RIGHTS EQUITY SHARE) (“ISSUE PRICE") AGGREGATING UP TO ¥ 3,964.98 MILLION ON A RIGHTS BASIS TO
makes me See THE ELIGIBELE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 3 (THREE) RIGHTS EQUITY SHARES FOR
Everything and Shows CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER EVERY 4 (FOUR) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD
me the way to Reach ("SECOND CORRIGENDUM") FOR THE ATTENTION OF PUBLIC SHAREHOLDERS OF DATE, THAT IS ON FRIDAY, SEPTEMBER 12, 2025 ("RECORD DATE") (THE “ISSUE"). FOR FURTHER DETAILS, SEE "TERMS
My Ideals, you who CUPID BREWERIES AND DISTILLERIES LIMITED OF THE ISSUE" BEGINNING ON PAGE 71 OF THE LETTER OF OFFER.
gives me the Divine Gift Corporate Identification Number: L11010MH1985PLC036665; BASIS OF ALLOTMENT
to forgive and forget Registered Office Address: Block No. 2, Parekh Nagar, Nr. BMC Hospital, S V Road, Kandivali (West) : ; o ; : : - - -
the Wrongs that is done gister . e ‘Nagar, 1. pital, o ' /s The Board of Directors of Mew Delhi Television Private Limited wishes to thank all its shareholders and investors for their response to
9 Mumbai - 400067, Maharashtra, India; Tel. No.: +91-8097894999; Email: cs@cu
.. , , ; Tel. No.: ; : pidalcobev.com; ; T
unto me and who is in Website: www.cupidalcobev.com the Issue which opened for subscription on Monday, September 22, 2025, and closed on Wednesday, October 8, 2025 and the last
all instances of my life This Corrigendum is being issued by the Saffron Capital Advisors Private Limited, Manager to the Offer, for and on behalf of date for on-market renunciation of Rights Entitlements was Friday, October 3, 2025, Out of the total 3,570 Applications for 53,568,049
with me I in this short Acquirers and PAC, in compliance with the SEBI (SAST) Regulations, 2011. Rights Equity Shares; 514 Applications for 172,107 Rights Equity Shares were rejected due to technical reason as disclosed in the
Dialogue want to thank This Corrigendum should be read in conjunction with Public Announcement dated February 07, 2025 (“PA”), Detailed Public Statement Lattar of Offar.
you for everything and dated February 13, 2025 published on February 14, 2025, in Financial Express (English) all editions, Jansatta (Hindi) all editions,
confirm once more that Navshakti (Marathi) Mumbai Edition - Being the regional language of Mumbai, where the Registered Office of the Target Company is The total number of valid applications received was 9,056 Application for 53,395,842 Rights Equity Shares, which was 110.43 % of
| do not want to be located and the Stock Exchange where the equity shares of the Target Gompany are listed (“DPS”), the Draft Letter of Offer dated the issue size. In accordance with the Letter of Offer and the Basis of allotment finalized on October 09, 2025, by the Company in
Separated from you, no February 24, 2025 (*DLOF”) and the Corrigendum dated September 22, 2025 published on September 23, 2025, in Financial consultation with BSE, The Designated Stocks Exchange for the Issue and KFIN Technologies Limited, the Registrar to the Issue.
matter how great the Express (English) all editions, Jansatta (Hindi) all editions, Navshakti (Marathi) Mumbai Edition - Being the regional language of - : ; i ; .
terial desi b Mumbai, where the Registered Office of the Target Company is located and the Stock Exchange where the equity shares of the Target tl'”f Rights Issue Committee of the Board ‘3! Directors, by way ':fr circular resolution passed on October 09, 2025, allotted 48,353,450
material desire may be Company are listed (“First Corrigendum”). Rights Equity Shares to the successful applicants. All valid applications after technical rejections have been considered for allotment.
| want to Be with you This corrigendum is issued in all the newspapers in which DPS was published in compliance with the SEBI (SAST) Regulations, 2011. In the Issue, no Rights Equity Shares have been kept in abeyance,
and my loved ones in Terms used in this Corrigendum and not defined herein shall have the same meaning as ascribed in the Draft Letter of Offer, unless : .
your perpetual glory otherwise defined. 1. The break-up of valid Applications received through ASBA (after technical rejections) is given below:
forever Amen - ZDS The shareholders of Cupid Breweries and Distilleries Limited (“Target Company”) are requested to note the developments/
0070994004-1 amendments with respect to and in connection with Public Announcement, Detailed Public Statement, Draft Letter of Offer and Category No. :i?cf "':a"d No. dﬂf Ehal!':s H';f f Rights eq:::ty' No. Of Rig !::E Egi?ﬂ:xms ETnhl ':,:Eh“
Corrigendum as sent to the public shareholders are as under: Applications | under vali ares accepte accepted an quity Shares
Pursuant to increase in offer price (due to increase in interest component), the necessary changes/amendments have been Received | Applications | and Allotted against against Additional Rights accepted and
..IMPORT ANT" | made in_the Dratt Lel_ter of Offer, as mentioned below: Rights Entitlement (A) | Equity Shares applied for (B) | Allotted [A+B)
1. Revised Offer Price: . — | . Eligible Equity B,483| 50,773,971 38,073,321] B,214,894 46,288,215
Whilst care is taken prior to acceptance of The Offer price shall be revised to ¥ 71.80/- (Rupees Seventy One Point Eight Zero only) inclusive of an interest @1_0@ (Ten Sharsholdars .
advertising copy, it s not possible to veri Percent) per annum (for delay in making open offer) i.e. ¥ 11.80%- (Rupees Eleven Point Eight Zero only), per Equity Share
15 contents, The. ndin Express P payable in cash (*Revised Offer Price”) _ _ Renouncees 567 2 621,971 2 165,235 0 2 065,235
Limited cannot be held responsible for The interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven Hundred One Seven) days starting Total 9,056 53,395,942 40,138,556 | 8,214,894 48,353,450
such contents, nor for any loss or damage from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their . Information Regarding Applications recelved:
incurred as a result of transactions with %U/lt]’ Shafg?f”" the Off‘%f)-PA 0PS and the DLOF should dinalv be read as “Revised Offer Pri ' g :
companies, associations or individuals e term “Offer price” in PA, DPS and the should accordingly be read as “Revised Offer Price”. Catego lications Rights Equity Shares Applied for Rights Equity Shares Allotted
advertising in its newspapers or 2. Revised Calculation of interest: gory AFI;F i q quity App g quity
Publications. We therefore recommend At Section IX - Offer Price and Financial Arrangements under part A) Justification for the Offer Price at Point No. 5 on Page ecewe
that readers make necessary inquiries No. 32 should be read as follows: Number o Number Value (%) o Number I Value () o
before sending any monies or entering Offer Price Payable Eligible Equity 0,003 9408| 50946078 417757839600 0O511| 46,288,215| 3,795,633,630.00 95.73
into any agreements with advertisers or - - —— - — - :
otherwise acting on an advertisement in Particulars First Triggering Event, i.e. | Second Triggering Event, i.e. shareholders _
any manner whatsoever, December 08, 2023 February 07, 2025 Renouncees® 567 0.82 2,621,971 216,001,622.00 4.89( 2065235] 169,349.270.00 4.27
Price (Highest of the Price as per Regulations 8(2) and 8(8) of Total 9,570, 100.00| 53,568,049| 4,392 580,018.00| 100.00| 48,353,450| 3,964,982900.00| 100.00
SEBI (SAST) Regulations, 2011) X 10.00/- X 60.00/- “the Investors (identified based on DPID & Client |d) whose names do not appear in the list of Eligible Equity as
Interest 3 1.96/- Not Applicable Shareholders on the record date and who hold the REs as on the Issue Closing Date and have applied in the Issue are
e | Triggering event December 08, 2023@ February 07, 2025 considered the Renouncees.
Last dat idered f icating the rejecti t ; i G ; ; ; ; G
aﬁz Coan;ap?;?;: Sfr?)aygecn?@m:%?g%ggtioﬁ Ber]?gtlll?ﬂ/gf E:ﬂi'?yn ¢ Intimation for Allptl:nanﬂrefun!:lufrmﬂctmnls.' Thg instruction for unblocking of funds were issued to Self-Certified Syndicate Baq ks
Shares to the Public Shareholders for calculation of interest (SCS5Bs) and the listing applications were filed with both, the BSE and NSE on October 09, 2025, The dispatch of allotment advice
Or (Assuming datg of pqyment to s_uccessful Public Shareholders cum unblocking intimation to the investors, as applicable, will be done after executing the corporate action for credit of equity shares
who tender their Equity Shares in the Offer) November 24, 2025¢ November 24, 2925“) into the respective demat accounts of the successful allottees on or about October 10, 2025, subject to grant of Listing Approval by
Delayed Days L0 Not Applicable BSE and NSE. Pursuant to the listing and trading approvals granted by BSE and NSE, the Rights Equity Shares Allotted in the Issue
Rate of Interest 10% Not Applicable is expected to commence trading on BSE and NSE with effect from October 13, 2025. The Rights Equity Shares will be traded under
Total Offer Price (Price + Interest) rounded off to () T 11.96/- % 60.00-® the same ISIN as equity shares (i.e. INE155G01029).
1
f U The highest price as per Regulation 8 of SEBI (SAST) Regulations, 2011, computed in accordance with Regulation 18(11A) is INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY
T 60/- (Rupees Sixty only). However, the Acquirers and the PAC have agreed to pay an amount of ¥ 71.80/- (Rupees Seventy IN DEMATERIALISED FORM
One Point Eight Zero only) which includes interest of ¥ 11.80/- (Rupees Eleven Point Eight Zero only), calculated on a price of ¥ 3
60/- (Rupees Sixty only) @ 10% p.a. interest for the period of 717 (Seven Hundred One Seven) days starting from December DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by
8?{ 2)023, up to November 24, 2025. (Date of payment to successful Public Shareholders who tender their Equity Shares in the BSE Limited should not, in anyway, be deemad or construed that the Letter of Offer has been cleared or approved by BSE Limited;
er). : . : :
(Considering the delay in making the public announcement the interest of ¥ 11.80/- (Rupees Eleven Point Eight Zero only) nor does it certily the correciness or r;crr:1 pEEtE.F'IEEE of any of the contents Gf the L?“Er DT Dﬁ‘gr. The inveslars are ad?'se_'j to-refer to
calculated on a price of & 60/- (Rupees Sixty only), for the period of 717 days starting from December 08, 2023, up to the Latter of Offer for the full text of the "Other Regulatory and Statutory Disclosures - Disclaimer clause of BSE™ beginning on page
November 24, 2025. (Date of payment to successful Public Shareholders who tender their Equity Shares in the Offer) 68 of the Letter of Offer
) i ; .
re(;ngechﬁgl;(ge%%rig?b;h%gj/ng in the equity shares of the Target Company was suspended on the exchange, which got DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not, in anyway, be deemed
® excluding interest ’ or construad that the Letter of Offer has been cleared or approved by NSE; nor does it certify the comeciness or completeness of any
In view of the parameters considered and presented above, the Offer Price is higher than the highest of the amounts specified of the contents of the Letter of Offer. The investors are advised to refer to the Letter of Offer for the full text of the "Qther Regulatory
above. Therefore, in terms of Regulation 8(2) of SEBI (SAST) Regulations, 2011 the Offer Price of ¥ 71.80/- (Rupees Seventy and Statutory Disclosures - Disclaimer clause of NSE” beginning on page 68 of the Letter of Offer
One Point Eight Zero only) per Equity Share is justified. : o S R 13 i _ . o . g :
Oﬂ HC 3. Revised Offer Consideration - At Section IX - Offer Price and Financial Arrangements under part B) Financial Arrangements The Investors may contact the Registrar to the Issue in case of any query(ies)grievance(s) including for credit of rights equity shares
at Point No. 1 on Page No. 33 should be read as follows: and unblocking of funds.
The Total consideration for the Open Offer, assuming full acceptance under the offer, i.e. for the acquisition of 9,60,000 (Nine
Lakh Sixty Thousand) Equity Shares, at the Offer Price of Z 71.80/- (Rupees Seventy One Point Eight Zero only), inclusive of an REGISTRAR TO THE ISSUE
interest @10% (Ten Percent) per annum (for delay in making open offer) i.e. ¥ 11.80%/- (Rupees Eleven Point Eight Zero only),
per Equity Share is ¥ 6,89,28,000/- (Rupees Six Crore Eighty Nine Lakh Twenty Eight Thousand only) (“Revised Offer
Consideration”).
SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven Hundred One Seven) days starting TetEPIRIINCH TRAMEFORMAT '“
from December 08, 2023, up to November 24, 2025 (Date of payment to successful Public Shareholders who tender their KFIN Technologies Limited
Equity Shares in the Offer). _ o ; ; )
The term “Offer consideration” in PA, DPS and the DLOF should accordingly be read as “Revised Offer Consideration”. Selenium Building, Tower B, Plot No. 31 & 32 Financial Digtnct, Nanakramguda,
Except as detailed in this Corrigendum, all other information and terms of Open offer as disclosed in the Detailed Public Statement r ; ot :
i T remain unchanged. This Corrigendum is also expected to be available at the Securities and Exchange Board of India website Sanlingampally Hydérabad-500032, REII'I;_]EF-Edd'_.‘..TEHngEnEI. India
(www.sebi.gov.in). Tel: +91-40-67162222/18003094001; E-mail: ndtv.rights@kfintech.com
0 ] i MANAGER TO THE OPEN OFFER REGISTRAR TO THE OPEN OFFER Investor grievance email: einward ns@khntech.com
5 A F F R O N Website: www kfintech.com; Contact Person: M Murali Krishna
» s s+ grergising ideas = ] THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE, THE RIGHTS
. F - . - — . — EQUITY SHARES, OR THE BUSINESS PROSPECTS OF THE COMPANY'
Saffron Capital Advisors Private Limited Cameo Corporate Services Limited ;
| 605, Sixth Floor, Centre Point, J.B. Nagar, Subramanian Building, No. 1, Club House Road, On behalf of Board of Directors
[ Andheri (East), Mumbai — 400059, Maharashtra, India; Chennai- 600002, Tamil Nadu, India For New Delhi Television Limited
Tel No.: +91-22-49730394; Tel: +91 44 4002 0700;
Email id: openoffers@saffronadvisor.com; E-mail: priya@cameoindia.com;
Website: www.saffronadvisor.com; Investor Grievance: investor@cameoindia.com; Date: Cctober 10, 2025 Parinita Bhutani Duggal
' Investor Grievance email id: investorgrievance@saffronadvisor.com; | Website: www.cameoindia.com; Pi . Noid C g t dc i Off
SEBI Registration Number: INM000011211 SEBI Registration No.: INR000003753 R ANl PO A F S A KPR ot T
n m U Validity: Permanent ' ' Validity: Permanent '
H Contact Person: Saurabh Gaikwad/ Satej Darde Contact Person: Sreepriya K New Delhi Television Limited has filed the Letter of Offer and the Corrigendum with Stock Exchanges. The Letter of Offer is available
ISSUED BY MANAGER TO THE OPEN OFFER ON BEHALF OF THE ACQUIRERS AND THE PAC on the website of the Company at www.ndiv.com and on the Stock Exchanges i.e. BSE Limited at www.bseindia.com and NSE India
~ ACQUIRER 1 ~ ACQUIRER2 . PAC at www.nseindia.com. Investors should nole that investment in equity shares involves a degree of risk and for detalls relating to the
Erramilli Ve“kgtdaﬁha'am Prasad Rodrigues Bgzg}_"a”das Lily E”am's”('l /F_"Shab same, please see section titled "Risk Factors” beginning on page 23 of the Letter of Offer. The Rights entitiement and the Rights
Email Id:evprasad67@gmail.com Email Id: stocklily9@gmail.com Email Id:erramillirishab09@gmail.com Equity Shares ave hot baan and will nat be registerad under the '_Jf.* Secunbios Act or.any stale sacuries laws i the el Stﬁt‘?s-
*Pursuant to Special Power of Attorney dated February 06, 2025, Erramilli Venkatachalam Prasad (Acquirer 1) will be singing on dn':? may nol he_ offered, sold, resold or ":_”jher"'"”ﬁe tra”ﬁr?md within the U“'Fe*j States, excgpl in a transaction exempl from the
behalf of Rodrigues Bhagvandas Lily (Acquirer 2). registration requirements of the US Saﬂuﬁua; Act. Ac‘.mru:l_lngl'g,.r, the Rights _E ntitlernents and Rights _Eq uity Shares are being offared
Place: Telangana, Date: October 11, 2025 and sold in “offshore transactions”, as defined in, and in reliance on Regulation 5 under the US Securities Act 1o existing shareholders

located in jurisdictions where such offer and sale of the rights Equity Shares is permitted under laws of such jurisdiction, There will
be no public offering In the United States.
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09-10-2025 g e Aehchehdl: 91 QoA
2 |anfee st (SR, | TEM WA 147 FISTOR dediiel Sesit 1 dree eens ST YS9 226012 | 15-10-2024 | WES-a0 foramor, st seer wufw @ wﬁi W& 575 ™hPEd 'qm'q";@ﬁa T, CTET$-226005 W feerq e | g
feaae T (We-FeieR), | Rud § 1 THe Hi- IR Wi W 8 1 91 W, R0 TR | 147, %, AR 59 s = @ @ F1 e, afm: Hewe o T, SAT SFFA kil (
LHLKS00001473621. gd wife FEA 10, ufEH: 25 W et weds Feol H RifA- 09-10-2025 | 12,66,308.66/ i} TfRT: 20 IS = T |
AT AT [k TRAIAEd TT |5, 51,38,000.00 (EIT TERTET MG SHT L IE
3 [wrifg.  deme  TEEE| WO T 44 46 34 35 37 39 38 3R 31 % W Wi G 1-T i, 24-06-2025 Sieeey it & S S (% ®): 51,38,000.00 ( j mn )
(FSIER), HIA SRR | FERRTS are- HEaolt TR, Tems ST 9evl- 226003 # fd, qd: Foid 1 = T eRiEX 9T (2eHet) F. 5,13,800.00 (HUT Ud o ol 9 8 W W)
~ &R (Telt HETE STHISH | Heh, UfEH: INTa 1 TR, IT: 12 FIC IS ASeh, S0 1= I Wehr/|  10,11,435/- _ -
(Te-Folem), et Y fafI- 09-10-2025 T, G WE B, S WO IR ufoe q T
LHLUC00001481090 WER & F frd o= weRran iy
4 | Tnffm HieWE  TOHIE| WO GEA 44 46 34 35 37 39 38 3R 31 W Wi W& 1-T, H i, 24-06-2025 AR aﬂww%ilsamﬂamw'ﬁ
(FER), I STRIHRT | FEr 1€ - Fraft 7R, % S gawi- 226003 # ferd, I T 1 % AR IS TiaWid 3TESt: 400065625174; UREHN STEST : 200066561239;
- Sfeer (Ut HewE SHEA gﬁwf%ﬁﬁ@ww I 12 IE AS! TS, T I H HHH/ 56,329/~ e o e P 10112025 W 1130 W I, ¥ 03:00 W I,
(W&-steR), - 0971072025 S— r—— St Tieniq die (TIeIeha SR ) - 9087788888
LHLUC00001481091 afed qAT . A - 9643465808
5 | wouT (FSTER), o6 fRY| goh W& TATE el o Tt S 249/004/01 (TOSAUE) WESIE|  19-07-2025 | oREE- g ot fafm Wr - 9312646035
(TE-FlER), AU el A TS A FfAnS AT 3:%;%@— 226003, HHM : . T ST hT bl ST~qW fatel:  |20.11.2025 <kl 04:00 oISl 319, deh
LHLKS00001474932 t‘@: Qb A B-2, UFHH: AT AN 8 TS TS Tel, STR: I/ T 13,43,242/- Tsﬁ(_vﬂ‘ ’m =
. . 'g?-ﬁ HT GUT qAT T (www.foreclosureindia.com )
T, R: <RI W, G WO -1/ el - 09-10-2025 ( https:/bankauctions.in ) 21.11.2025 & 11.00 ¥ Yal. ¥ 12.00 U

: : g JRIH iadfd feq (Ter) =M, 2002 & 199 8(6) o q8d IUJH heiGRI/SHMA! el i (30) T F=mr ot 21
6 | el (FSiER), o fheF| oM He Taua feaen sad, 9w §@ 249/004/01 (THASIUE ) 19-07-2025 AGAS - é—mﬁwﬁﬁ%msﬁﬁﬁmiwzﬁﬁ@gé & Rr 5 3-SR % freqa Frem ud v % R g

] Growe

l gi;:;izgl)w 4942 ﬁ : %w@gjé o Wafﬁqi g%ﬂ;ﬁneﬁz 4.:5;0 Gidd TSR @ dedEe http://www.pegasus-arc.com/assets-to-auction.html o1 ge@Ee (www.foreclosureindia.com)
SyFee ST T e s e T T A1/ e R (https://bankauctions.in) T Ty <A1 a1 HIE et ST HA F T AT TSl HOH 4 FASR, o Ichd SRV, T .
09-10-2005 ’ 9515160064, 3-9a 3! : info@bankauctions.in/adesh@bankauctions.in ¥ ¥ Y Fehd ¢ |
- . . , WH : a&TH TEL/- SR UMTRN, UMHE THEH (ehie ; [T
LHBBKO00001507507 | wie, ufzm: faghar o1 wite, 3 60 T Gl 6o U0 TR § Je) AM, |  8,78,354.56/-
<fqor: Ry @1 e Fey 3 R - 09-10-2025 PRE-OFFER PUBLIC ANNOUNCEMENT UNDER REGULATION 18(7) OF SECURITIES AND EXCHANGE BOARD
OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS 2011, AS AMENDED,
o = e o) o e o 176 T, o~ s meer Rt | o-or-a0ms — FOR THE ATTENTION OF ALL ELIGIBLE EQUITY SHAREHOLDERS OF
qEd (TE-hsier),| § feord & | TeT W& 116 RS IW - 225415, AT - o shal T % AHKA I"DIA LIMITED
LHBBKO00001508538 | wire, uftm: fashar &1 wife, IWR: 60 He el A IH TR A JeTeR A1, 49,634.5/- (CIN: LTA900HR1994PLCO33268)

<. T 1 it T F RRT - 09-10-2005 REGD OFFICE: 6 LEGEND SQUARE SECTOR 33, GURGAON, HARYANA-122004,

m PHONE: 0 24-2322570 / +91-9820069933 ] EMAIL ID: RESPONSEfANKAINDIA COR | WEBSITE: WA ANKAINDIA COM
: : P OPEN OFFER FOR ACQUISITION OF UPTD 69.24.902 {SIXTY NINE LAKHS TWENTY FOUR THOUSAND AND NINE HUNDRED TWO DHNLY)
’ ET‘ %ggo(l j ‘5‘15729’ = Z;T“z R Wg :Qaiﬁmﬁ el e T || | FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF RS. 10/- (RUPEES TEN ONLY) EACH, REPRESENTING 13.44% OF THE EXISTING
_ o : @ , S - : EQUITY & VOTING SHARE CAPITAL OF ANKA INDIA LIMITED, (HEREINAFTER REFERRED TO AS {*ANKA TARGET COMPANY"/"TC")
AEF, TN: e HarF T, S Telte A FALY Fet - 09-10-| 478,528/ AT AN OFFER PRICE OF 2 17.00/- (RUPEES SEVENTEEN ONLY) PER OFFER SHARES TO THE PUBLIC SHAREHOLDERS (AS DEFINED
2025 BELOW) OF THE TARGET COMPANY BY MA. AMIT SHARMA AND MR. ARJIT SACHDEVA (HEREINAFTER REFERRED TO AS THE
0 ; — — “ACOUIRERS") PURSUANT TO AND IN COMPLIANGCE WITH REGULATION 3(1) AND 4 READ WITH REGULATION 15 (1) & (2) AND
A FAR (FAR), .00, | TR HEA 86, WWVW”WW IS AETH SHY - 24-07-2025 G OTHER APPLICABLE PROVISIONS OF THE SEBI (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011
TE (FE-FHSter), S 226028 AT~ e e A AR, 9fE: 20 e T W, IW: ®. AND SUBSEQUENT AMENDMENT THERETO (“SEBI (SAST) REGULATIONS") (“OPEN OFFER" OR “OFFER")
| LHLUC00001407790 | it Fareh 31, <feor: wefe i oy et 1 fafi- 09-10-2025 16,886/~ This Pre-Offer Advertisement to the Letter of Offer is issued by Corporate Makers Capital Limited (“Manager to the Offer”) for and on
purauant 1o Reguiatian 18(7) of Sacurs Exchange Boart of inia (Substanial Acquistion of Shares and Takeavers) Regulaions,
rsuant to Regulation BCuri xchange ndia antial Acquisition ares EDVEFS ations,
1| TS AR (FSHER), .00, | TR T 86, W AR AT RN HEA T Fl A TGS IHW| - 24-07-2025 T gg'ﬁ, as amaug:d {“SEBI (SAST) Regulations, 2u1g1 ), In rezpect of the Open Offer Inqﬂcquire upto 68,24,902 Equity Shares of Rs. 10
W@l (WE-RSER), | TG 226028 HHT- qef: wife el AR, 9w 20 Wie = e, Iw: % each of Anka India Limited (“Targe! Company”) at a price of Rs. 17/- per Equity Share, representing 13.44% of the Existing Equity
= LHLUC00001407791 e e W, S0 wife WA FERL./ Fest i fafr- 09-10-2025 6,51,415/- & Voling Share Capital of the Target Company. The Detailed Public Statement (“DPS") with respect to the aforementioned offer was
published in all editions of Financial Express and Jansatia on March 20, 2025.
s e Sy - 3 S o (o) o o THE EQUITY SHAREHOLDERS DF THE TARGET COMPANY ARE REQUESTED TO KINDLY NOTE THE FOLLOWING INFORMATION
TAsRT 30 TG &1 STAr 8, 3T 2002 8 3R 9 RELATED TO THE OPEN OFFER:
= I < T8d €k @ TS Hafadl ol 39 a1 o Yehe i A | 30 feHi @ i o s S | A. Dffer Price: The Offer Price iz price of As.17/- (Rupees Seventeen Only) per Equity Share. ("Dffer Price”). Tha Offer Price will be
PRl : 13 STEZET. 2025 g paid in cash in sccordance with the Regulation 9{1}{a) of the SEB| {SAST) Regulations, 2011 and subject to ferms and condsfions
’ & as mentigned in Public Announcemant (“PA"), Detailed Public Statemant (*DPS"), Letter of Offar (“LOE") Corrigendum to PA & DPS,
\FTIM : TS, S SEHESE & wrgw F At LOF. There has been no revision in Otfer Price
B.  Recommendation of the Committee of Independent Directors (“IDC”): The Committee of Indepandant Directors recammended that
Offer Price of Bs. 17/- per fully paid-up Bquity Share is fair and reasonable and is in fne with SEBI (SAST) Reguiations. 2011, The
ﬂ CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER recommendation of 1hEI:I|DI3 wgs mhlhhe&qnnﬁfﬂctuﬂer 10, 2025, in all editions of Financial Express ar"u:l Jan.g.anaFFublin: Shareholders
("SECOND CORRIGENDUM") FOR THE ATTENTION OF PUBLIC SHAREHOLDERS OF may, ||'|I:|I3|.'-l-[l|'|ljl'."ﬂ1|!|l'. evaliate the offer and take an informed decision.
ji—— CUPID BREWERIES AND DISTILLERIES LIMITED C. Other Details with respect to Offer.
Corporate Identification Number: L11010MH1985PLC036665: 1. The Offer is not a competing offer in ferms of Requlation 20 of the SEBI {SAST) Regulations
Registered Office Address: Block No. 2, Parekh Nagar, Nr. BVIC Hospital, S V Road, Kandivali (West), 2. The dispatch of Letter of Offer (along with Form of Acceptance & acknowledgment) ta the Public Shareholdars as on the
Mumbai - 400067, Maharashtra, India; Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com; ;fﬁﬂ!t:gﬂﬂ date | |E: "ﬁﬂ?ma?- ?ﬁ“m",‘fﬂf Etﬁ. 2025 IS':; 3*3;“'”35'3]’5 wIII[; Fﬁé;ulaggﬂEagtﬁﬁ of SEBI (SAST) Regulations, 2011 and
= This Corrigendum is being issued by the Saffron Capital Advisors Private Limited, Manager to the Offer, for and on behalf of 5. The Draft Letter of Offer was submitied to SEB1 an Thursday, March 27, 2023, in accordance with Regulation 168(1) of the SEBI
Acquirers and PAC, in compliance with the SEBI (SAST) Regulations, 2011. (2AST) Regulations, 2011, An nhsell.ratlnns from SEBI via letier number SEBYHOVCFDYCFD-RAC-DCR1/P/OW, 2025/ 254081
This Corrigendum should be read in conjunction with Public Announcement dated February 07, 2025 (“PA”), Detailed Public Statement dated Thursday. September 23, 2023, have been duly incorparated In the Letter of Offer dated October 07, 2023, according to
dated February 13, 2025 published on February 14, 2025, in Financial Express (English) all editions, Jansatta (Hindi) all editions, Regulation 16{4) of the SEBI (SAST) Reguiations, 2011,
Navshakti (Marathi) Mumbai Edition - Being the regional language of Mumbai, where the Registered Office of the Target Company is 4, There have been no other material changes in refation to the Offer, since details of the Public Announcement dated March 13,
located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”), the Draft Letter of Offer dated £025, save a5 otherwise disclosed in the Detailed Public Statement and the Latter of Offer and the changes disclosad in the
February 24, 2025 (“DLOF”) and the Corrigendum dated September 22, 2025 published on September 23, 2025, in Financial Corrigendum, published on Sunday, October 05. 2025 in Financial Express and Jansatia,
Express (English) all editions, Jansatta (Hindi) all editions, Navshakti (Marathi) Mumbai Edition - Being the regional language of 5. The Letter of Offer is also available on website of SEBI's (www.sebi.govin), Target Company (www.ankaingia.com) and Manager
Mumbai, where the Registered Office of the Target Company is located and the Stock Exchange where the equity shares of the Target to the Offer website {www.corporatemakers.in) and the sharehoiders can also apply by downloading the form of acceptance
Company are listed (“First Corrigendum”). from the websites as mentionad above
This corrigendum is issued in all the newspapers in which DPS was published in compliance with the SEBI (SAST) Regulations, 2011. 0. Instructions for Public Shareholders:
Terms used in this Corrigendum and not defined herein shall have the same meaning as ascribed in the Draft Letter of Offer, unless The Public Shareholders arg raquested to rafer to Section I¥ (Procedure for Accepiance and Settliement of the Ofers of the Letter of
> otherwise defined. (tter in redation fo, inter aka, the procedure for tendering thelr Eouity Sharas in the Opan Ofler and are dlso required to adhare to and
The shareholders of Cupid Breweries and Distilleries Limited (“Target Company”) are requested to note the developments/ foitow the procedure outiined therein. & summary of the procedure for tendearing Egquity Shares in the Offer is below:
amendments with respect to and in connection with Public Announcement, Detailed Public Statement, Draft Letter of Offer and 2 In case of Equity Shares held in dematerialized form: Pubfic Shareholders who desire to tender their Equity Shares in the
d Corrigendum as sent to the public shareholders are as under: dematerizliized form under the Ofier and as perthe procedure specified in paragraph 9.2 of the Letter of Offex
Pursuant to increase in offer price (due to increase in interest component), the necessary changes/amendments have been b. In case of Equity Shares held in physical form: Public Sharsholders holding Equity Shares in physical form may participate in
_ made in the Draft Letter of Offer, as mentioned below: the Open Offer throwgh tha selling broker by providing the relevant infermation and documents atong with Form SH-4.
1. Revised Offer Price: . o o . c. Incase of non-receipt of Letter of OMler: Public Sharehokders may (i) download the same from SEBI wabsite (www sebl.govin),
The Offer price shall be revised to X 71.80/- (Rupees Seventy One Point Eight Zero only) inclusive of an interest @10% (Ten Targat Company (www.ankaindia.com) and Marager 1o the Offer website (www.corporatamakers.in) and can apply by using
Percent) per annum (for delay in making open offer) i.e. ¥ 11.80%- (Rupees Eleven Point Eight Zero only), per Equity Share the same; or (i) obtain a physical copy of the same from Registrar to the Offer on providing suitable documentary of holding the
payable in cash (“Revised Offer Price”) Equity Shares. Altematively, in case of non-receipt of the Letter of Offer, Public Shareholders halding the Equity Sharchodders
SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven Hundred One Seven) days starting may participate in the Open Offer by providing their application in plain pzper in wiiting signed by all shareholder(s) stating
= from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their parme, addrass, numbes of Shares held, Client 1D number, DP name, DR 1D number, nember of Shares being tandered and other
Equity Shares in the Offer). refevant documents as mantionad in the Letter of Offer, Such Public Shareholdars have 10 ensure that thear order is enderad m the
The term “Offer price” in PA, DPS and the DLOF should accordingly be read as “Revised Offer Price”. efectronic platform to be made availaible by BSE bafore tha Offer Clasing Date
2. Revised Calculation of interest: E. Status of Statulory and Other Approvals
m At Section IX - Offer Price and Financial Arrangements under part A) Justification for the Offer Price at Point No. 5 on Page As of the date of this Offer Opening, no statutory approvals wers requisad by the Acquirers to complete this Offer. However in
No. 32 should be read as follows: case of any statutory approval being required by the Acquirers at a later date before the closure of the Tendering Perod. the Offer
m E Offer Price Payable may e subject 1o a8 such siautory approvals and the Acquirers shall make the necessary applications for such approvals.
m m 3 Particulars First Triggering Event, i.e. | Second Triggering Event, i.e. F. Procedurs for MHFHW and Settiomeni of Offer: , ; _ ;
= December 08, 2023 February 07, 2025 The Open Offer will be mplemem;au by the Acquirers lhn:nugh Stock Exchange Mechanism made availzble by BZE Limited
m I-l-l i Price (Highest of the Price as per Regulations 8(2) and 8(8) of In 11 form of saparade w!ndnw ' .?.;quisilllm Wingow ) &z proviced under -':?EEI :S-ASI] If!mwlatmr!eﬁ. €011, SE8I cirakirs
- SEBI (SAST) Regulations, 2011 % 10.00/- % 60.00/- bearing reference number "CIR/CED/POLICY/CELLA /2015 dated April 13, 2015°, 'CFIVDCRZ/CIR/PA2016/131 dated December
m o gulations, ) Uy - 09, 2016" and ‘SEBIHOCRVOCRNVCIR/P/2021/615 dated August 13, 2021" and on such terms and conditions as may he
& Interest % 1.96/- Not Applicable permifted by [aw from time ta time. Upaon finalisation of the entillement. only accepted guantity of shares shafl ba debited from
n_ Triggering event December 08, 2023@ February 07, 2025 the demat account of sharehoiders. The lien marked against unacceptad shares shall be released. The detaifed procedure
Last date considered for communicating the relection . for tendering and settlement of shares under the revisad mechanism is specified under Section [X tiled as “Procedure for
1 - . ating the rejection/acceptance Acceplance and Settiement of Offer” o1 page 28 of the Letter of Offer
and completion of payment of consideration or return of Equity ;
m m Shares to the Public Shareholders for calculation of interest G. Revised Schedule of Activities:
(Assuming date of payment to successful Public Shareholders SCHEDULE OF MAJOR ACTIVITIES PERTAINING TO OFFER:
I who tender their EQUIty Shares in the Offer) November 24, 20250 November 24, 20250 sr. | Mame of m'ur u“!m Schedule of Activities | Revised Schedule of Activities
Delayed Days 7170 Not Applicable Ha. {Day and Date)* (Day & Date)
“I Rate of Interest 10% Not Applicable 1. | Date of PubSc &nnouncement Thursday, March 15, 2025 Thursday, March 13,2025
EI— Total Offer Price (Price + Interest) rounded off to () T 11.96/- ¥ 60.00-0 2. |Last date of publication of Detailed Public: Statement in Fricay, March 21, 2025 Thursday, March 20, 2025
O The highest price as per Regulation 8 of SEBI (SAST) Regulations, 2011, computed in accordance with Regulation 18(11A) is Newspaper :
T 60/- (Rupees Sixty only). However, the Acquirers and the PAC have agreed to pay an amount of ¥ 71.80/- (Rupees Seventy 3. | Last date for filing of Draft Letter of Offer ("DLOF") Friday, March 28, 2025 Thursday, March 27, 2025
Z One Point Eight IZero only) which incIut_Jes interest of ¥ 11.'80/' (Rupees Eleven Point Eight Zero only), calcul_ated onaprice of % 4. |Last date of a Competing Offer{s) Wednesday, April 16, 2025 Tuesday. April 15, 2025
60/- (Rupees Sixty only) @ 10% p.a. interest for the period of 717 (Seven Hundred One Seven) days starting from Dece'mber 5. | Last date for receipt of SEBI observation on the DLOF (inthe|  Thursday, Apel 24, 2025 Thursday, September 25, 2025
m -q (())?fﬁ)()ZS, up to November 24, 2025. (Date of payment to successful Public Shareholders who tender their Equity Shares in the avart SEBI has nol sought any clarfications or additional
: i 1 Tooam e W ar ilar
z MConsidering the delay in making the public announcement the interest of < 11.80/- (Rupees Eleven Point Eight Zero only) B lugt::;:gﬂmlt;mnf é;é;;?j;;ﬁ the Ofter) Mondav. Aoril 282025 Manday, September 20, 2025
S— calculated on a price of & 60/- (Rupees Sixty only), for the period of 717 days starting from December 08, 2023, up to - - Jetf _— ki -
November 24, 2025. (Date of payment to successful Public Shareholders who tender their Equity Shares in the Offer) 7. | Gomigendum to PA/ OPS/ DLOF : Sunday, October 05, 2025
m @0n December 08, 2023, the trading in the equity shares of the Target Company was suspended on the exchange, which got 8. |Last date by which the Letter of Offer will be dispatched ta Tuesday, May 06, 2025 Tuesday, Octaber OF, 2025
f revoked w.e.f December 03, 2024. the Eligible Equity-Shareholders as on the kentified date.
ff ©excluding interest . o _ . 9. |Last date by which recommendation of independent Friday, May 09, 2025 Friday, October 10, 2025
In view of the parameters considered and presented above, the Offer Price is higher than the highest of the amounts specified Directors Committee of the Target Company will be given
above. Therefore, in terms of Regulation 8(2) of SEBI (SAST) Regulations, 2011 the Offer Price of ¥ 71.80/- (Rupees Seventy and published
One Point Eight Zero only) per Equity Share is justified. - T -
3. Revised Offer Consideration - At Section IX - Offer Price and Financial Arrangements under part B) Financial Arrangements :? ;?jig;;i:;n?mjlnE;L':dg:;E;Tlﬁimg}E; [:I smmﬁl}ﬁ :::n;]ngagr, :HI"I :; ;Egg Euﬂsﬂv. Eﬂn:& -:3 gggg
at Point No. 1 on Page No. 33 should be read as follows: i i s (pen e, taddy, Wy e, Ry, Ve,
The Total consideration for the Open Offer, assuming full acceptance under the offer, i.e. for the acquisition of 9,60,000 (Nine U5 elf Al appn:.nu:a 5 ”. ikl e L .
Lakh Sixty Thousand) Equity Shares, at the Offer Price of ¥ 71.80/- (Rupees Seventy One Point Eight Zero only), inclusive of an 12. | Date of commencement of tendering period (Offer Opening | Tuesday, May 13, 2025 Tuesday, Uctober 14, 2023
interest @10% (Ten Percent) per annum (for delay in making open offer) i.e. ¥ 11.80%/- (Rupees Eleven Point Eight Zero only), Date)
per Equity Share is ¥ 6,89,28,000/- (Rupees Six Crore Eighty Nine Lakh Twenty Eight Thousand only) (“Revised Offer 13, | Datg of expiry of tendering pericd Monday, May 26, 2025 Wednesday, Oclober 29, 2025
Consideration”). ' ' (DHer Closing Date)
$The interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven andred One Seven) days starting 14. | Post Offer Adverfisement Monday, June 09, 2025 Tuesday, Novemnber 06, 2025
zrom Decembgr 08, 2023, up to November 24, 2025 (Date of payment to successful Public Shareholders who tender their 15, | Date by which all requirements inchading payment of Monday, June B, 2025 On ot belore Thursday, November
quity Shares in the Orfer). cansideration would be completed 13, 2025
The term “Offer consideration” in PA, DPS and the DLOF should accordingly be read as “Revised Offer Consideration”. : - = .
Except as detailed in this Corrigendum, all other information and terms of Open offer as disclosed in the Detailed Public Statement 16. | Final report submitted to the SEBI by Manager to the Cffer Monday, June 16, 2025 Thursday, November 20, 2023
Esvn\)va\l/:/nslégfgir\]ﬂﬁ()j This Corrigendum is also expected to be available at the Securities and Exchange Board of India website R l’l1_e orginal timelines ware Indlcats (prepared on the bass o tllnﬂllnaﬁ provided under the SEBI (SAST) Regulations, 2011 and ware
subject to receipt of relevant approvals from varioes regulalory authorities,
MANAGER TO THE OPEN OFFER REGISTRAR T0 THE OPEN OFFER widemtiied Date w5 only for Me povpdse of determmining e fames of e sharsholaersas on such date (o whom e Lelter of (ffer wadld
be sent. AN owirers {registered or wnregistered) of Equify Shares of the Target Company (excent the Acquivers) are eligible fo parficicale
S A F F R o N i the Offer any time before the closure of the Offer
pe The Acquirers and the Manager to the Offer accepts no responsibiity for the statements made otherwise than in the Public Annosncement
"+ energising Ideas ol LA (“PA"yDetae Public Satament (“DPS"N/Draft Lttt of Oftr (-DLoF-}/ Coripendum 10 he PA. DPS. DLOF (*Coarrigandum-}/ Latte o
gSISfr%n (i]all__)lital Ik}dvisorg> Priv3t§ Llilmited gagwo (:orpolgatled Serv,ilces1 LiCTi:)eI(-jl oad Oriter (“LOF™) and anyone pRacing raliance on any other sources of information, nol released by the ACguirars, would ba doing S0 at his
, Sixth Floor, Gentre Point, J.B. Nagar, ubramanian Building, No. 1, Club House Road, har/its own risk. This advertisament will aiso be available on the website of the SEBI i, www.sabi.govin,
Andheri (East), Mumbai — 400059, Maharashtra, India; Chennai- 600002, Tamil Nadu, India
Tel No.: +91-22-49730394; Tel: +91 44 4002 0700; ISSUED BY THE MANAGER TO THE OPEN OFFER
Email id: openoffers@saffronadvisor.com; E-mail: priya@cameoindia.com; o Corporate Makers Capital Limited
Website: W\_Nw.saffronad_vlg,or..com; . . Inves!or Grievance: |nve§tor@came0|nd|a.com; 611, 6th Fioor Pragati Tower, Rajendra Place, New Dalhi 110091
Investor Grievance email id: investorgrievance@saffronadvisor.com; | Website: www.cameoindia.com; Contact Number: +91- 11- 41411600
SEBI Registration Number: INM000011211 SEBI Registration No.: INRO0O0003753 Webzitz: iy i
Validity: Permanent Validity: Permanent esile: oy, COMOralEMarers,n _
Contact Person: Saurabh Gaikwad/ Satej Darde Contact Person: Sreepriya K Email -'I'dpd!““: Fﬁmﬁ@mﬂ
Contacl Person: Mr Rohit Parae
ISSUED BY MANAGER TO THE OPEN OFFER ON BEHALF OF THE ACQUIRERS AND THE PAC SEBI Registration Number: INMODD01 3085
ACQUIRER 1 ACQUIRER 2 PAC Validity: Permanent
Erramilli Venkgtda/chalam Prasad Rodrigues Bgzgvandas Lily ErramlsII(;/Rlshab CIN: UB51000L1994PLCTRIEED
Email Id:evprasad67 @gmail.com Email Id: stocklilly9@gmail.com Email Id:erramillirishab09@gmail.com For and on behalf of Acquirers:
*Pursuant to Special Power of Attorney dated February 06, 2025, Erramilli Venkatachalam Prasad (Acquirer 1) will be singing on . Sdf- Sd/-
behalf of Rodrigues Bhagvandas Lily (Acquirer 2). Date: October 12, 2025 Amit Sharma — Arit Sachdava
Place: Telangana, Date: October 11, 2025 Place: Gurugram, Haryana ("Acquirer-1")  (“Acquirer-2")
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CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER
("SECOND CORRIGENDUM") FOR THE ATTENTION OF PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LIMITED
Corporate Identification Number: L11010MH1985PLC036665;
Registered Office Address: Block No. 2, Parekh Nagar, Nr. BMIC Hospital, S V Road, Kandivali (West),
Mumbai - 400067, Maharashtra, India; Tel. No.: +91-8097894999; Email: cs@cupidalcobev.com;
Website: www.cupidalcobev.com

This Corrigendum is being issued by the Saffron Capital Advisors Private Limited, Manager to the Offer, for and on behalf of
Acquirers and PAC, in compliance with the SEBI (SAST) Regulations, 2011.

This Corrigendum should be read in conjunction with Public Announcement dated February 07, 2025 (“PA”), Detailed Public Statement
dated February 13, 2025 published on February 14, 2025, in Financial Express (English) all editions, Jansatta (Hindi) all editions,
Navshakti (Marathi) Mumbai Edition - Being the regional language of Mumbai, where the Registered Office of the Target Company is
located and the Stock Exchange where the equity shares of the Target Company are listed (“DPS”), the Draft Letter of Offer dated
February 24, 2025 (“DLOF”) and the Corrigendum dated September 22, 2025 published on September 23, 2025, in Financial
Express (English) all editions, Jansatta (Hindi) all editions, Navshakti (Marathi) Mumbai Edition - Being the regional language of
Mumbai, where the Registered Office of the Target Company is located and the Stock Exchange where the equity shares of the Target
Company are listed (“First Corrigendum”).

This corrigendum is issued in all the newspapers in which DPS was published in compliance with the SEBI (SAST) Regulations, 2011.
Terms used in this Corrigendum and not defined herein shall have the same meaning as ascribed in the Draft Letter of Offer, unless
otherwise defined.

The shareholders of Cupid Breweries and Distilleries Limited (“Target Company”) are requested to note the developments/
amendments with respect to and in connection with Public Announcement, Detailed Public Statement, Draft Letter of Offer and
Corrigendum as sent to the public shareholders are as under:

Pursuant to increase in offer price (due fo increase in interest component), the necessary changes/amendments have been
made in the Draft Letter of Offer, as mentioned below:

1.

Revised Offer Price:

The Offer price shall be revised to ¥ 71.80/- (Rupees Seventy One Point Eight Zero only) inclusive of an interest @10% (Ten
Percent) per annum (for delay in making open offer) i.e. ¥ 11.80%/- (Rupees Eleven Point Eight Zero only), per Equity Share
payable in cash (“Revised Offer Price”)

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven Hundred One Seven) days starting
from December 08, 2023, upto November 24, 2025 (Date of payment to successful Public Shareholders who tender their
Equity Shares in the Offer).

The term “Offer price” in PA, DPS and the DLOF should accordingly be read as “Revised Offer Price”.

2. Revised Calculation of interest:
At Section IX - Offer Price and Financial Arrangements under part A) Justification for the Offer Price at Point No. 5 on Page
No. 32 should be read as follows:
Offer Price Payable
Particulars First Triggering Event, i.e. | Second Triggering Event, i.e.

December 08, 2023 February 07, 2025

Price (Highest of the Price as per Regulations 8(2) and 8(8) of

SEBI (SAST) Regulations, 2011) %10.00/- % 60.00/-

Interest
Triggering event

% 1.96/-
December 08, 2023@

Not Applicable
February 07, 2025

Last date considered for communicating the rejection/acceptance
and completion of payment of consideration or return of Equity
Shares to the Public Shareholders for calculation of interest
(Assuming date of payment to successful Public Shareholders
who tender their Equity Shares in the Offer)

November 24, 2025 November 24, 2025(

Delayed Days 7170 Not Applicable
Rate of Interest 10% Not Applicable
Total Offer Price (Price + Interest) rounded off to () % 11.96/- % 60.00-®

The highest price as per Regulation 8 of SEBI (SAST) Regulations, 2011, computed in accordance with Regulation 18(11A) is
% 60/- (Rupees Sixty only). However, the Acquirers and the PAC have agreed to pay an amount of ¥ 71.80/- (Rupees Seventy
One Point Eight Zero only) which includes interest of ¥ 11.80/- (Rupees Eleven Point Eight Zero only), calculated on a price of ¥
60/- (Rupees Sixty only) @ 10% p.a. interest for the period of 717 (Seven Hundred One Seven) days starting from December
08, 2023, up to November 24, 2025. (Date of payment to successful Public Shareholders who tender their Equity Shares in the
Offer).

(MConsidering the delay in making the public announcement the interest of ¥ 11.80/- (Rupees Eleven Point Eight Zero only)
calculated on a price of & 60/- (Rupees Sixty only), for the period of 717 days starting from December 08, 2023, up to
November 24, 2025. (Date of payment to successful Public Shareholders who tender their Equity Shares in the Offer)

@0n December 08, 2023, the trading in the equity shares of the Target Company was suspended on the exchange, which got
revoked w.e.f December 03, 2024.

® excluding interest

In view of the parameters considered and presented above, the Offer Price is higher than the highest of the amounts specified
above. Therefore, in terms of Regulation 8(2) of SEBI (SAST) Regulations, 2011 the Offer Price of ¥ 71.80/- (Rupees Seventy
One Point Eight Zero only) per Equity Share is justified.

Revised Offer Consideration - At Section IX - Offer Price and Financial Arrangements under part B) Financial Arrangements
at Point No. 1 on Page No. 33 should be read as follows:

The Total consideration for the Open Offer, assuming full acceptance under the offer, i.e. for the acquisition of 9,60,000 (Nine
Lakh Sixty Thousand) Equity Shares, at the Offer Price of ¥ 71.80/- (Rupees Seventy One Point Eight Zero only), inclusive of an
interest @10% (Ten Percent) per annum (for delay in making open offer) i.e. ¥ 11.80%- (Rupees Eleven Point Eight Zero only),
per Equity Share is ¥ 6,89,28,000/- (Rupees Six Crore Eighty Nine Lakh Twenty Eight Thousand only) (“Revised Offer
Consideration”).

SThe interest is calculated @ 10% (Ten Percent) per annum for the period of 717 (Seven Hundred One Seven) days starting
from December 08, 2023, up to November 24, 2025 (Date of payment to successful Public Shareholders who tender their
Equity Shares in the Offer).

The term “Offer consideration” in PA, DPS and the DLOF should accordingly be read as “Revised Offer Consideration”.
Except as detailed in this Corrigendum, all other information and terms of Open offer as disclosed in the Detailed Public Statement
remain unchanged. This Corrigendum is also expected to be available at the Securities and Exchange Board of India website
(www.sebi.gov.in).

MANAGER TO THE OPEN OFFER

REGISTRAR TO THE OPEN OFFER

SAFFRON

e e energising ideas

C /vt BiiC<>

Saffron Capital Advisors Private Limited
605, Sixth Floor, Centre Point, J.B. Nagar,
Andheri (East), Mumbai —
Tel No.: +91-22-49730394;

Email id: openoffers@saffronadvisor.com;

Website: www.saffronadvisor.com;

Investor Grievance email id: investorgrievance@saffronadvisor.com;
SEBI Registration Number: INM000011211

Validity: Permanent

Contact Person: Saurabh Gaikwad/ Satej Darde

Cameo Corporate Services Limited
Subramanian Building, No. 1, Club House Road,
Chennai- 600002, Tamil Nadu, India

Tel: +91 44 4002 0700;

E-mail: priya@cameoindia.com;

Investor Grievance: investor@cameoindia.com;
Website: www.cameoindia.com;

SEBI Registration No.: INR000003753
Validity: Permanent

Contact Person: Sreepriya K

400059, Maharashtra, India;

ISSUED BY MANAGER TO THE OPEN OFFER ON BEHALF OF THE ACQUIRERS AND THE PAC

ACQUIRER 1 ACQUIRER 2
Erramilli Venkatachalam Prasad Rodrigues Bhagvandas Lily*

Email Id:evprasad67 @gmail.com Email Id: stocklilly9@gmail.com

PAC
Erramilli Rishab

Email Id:erramillirishab09@gmail.com

*Pursuant to Special Power of Attorney dated February 06, 2025, Erramilli Venkatachalam Prasad (Acquirer 1) will be singing on
behalf of Rodrigues Bhagvandas Lily (Acquirer 2).
Place: Telangana, Date: October 11, 2025




